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ORDER

The grievance of the Petitioner in the present CP was against
Respondent No.7.

2. A joint application has been filed by the Petitioner and Respondent No.7
praying for withdrawal of the Company Petition, as the matter has been
compromised between them. In terms of the compromise, the shares of the
Petitioner have been transferred to Respondent No.7 in lieu of Respondent
No.7 relinquishing his two flats in the company. The other
Directors/shareholders have no objection to the same. This has been
confirmed by their affidavits on record.

3. In view of the settlement, and the No objection of the other respondents,
the Company Petition is allowed to be withdrawn. The parties shall be bound
by the terms of the Agreement filed before this Bench.
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